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Qrder dated 19.2.2002

On an applicatien made on behalf of the learmed '

Fove opass oh counsel for the applicant, the O.A. is allewed t© be ‘
A2 s MANNRER
S aremd e s
! « Lty =2 =%% ., |The O.A. is, therefore, dismissed as withdrawn.

M"/ Shri Ashek Mohanty, learned senior coumsel and
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withdrawn without expressing any opinion on &ixm merits.
)| Shri D.N.Mishra, learned Standing Counsel agmearing
oen behalf of the respondents are present and heard.
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